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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

. . . . 

ORDER SHEET 

Original Application No. /° 

Misc. Petition No. / 

Contempt Petition 
No./ 

Review Application No./ 

Hj Applicant (s)  

- Vs. - 

Respond en (s) 

Advocate 	for the applicant 

Advocate for the respondent (s) 	 V,  

Notes of the Registry 	Date 	 Order of the Tribunal 

_ 	 - 

7.4.2003 	Heard Mr. S. Dutta, learned 
G9J 	aUOfl IS IL 

ii but 	me 	 !counsel for the applicant. 

Put up the O.A. again on 
kdJ not 	 8.4.2003 for admission and further 

5(t 
orders in presence of Mr. M.K. 

Mazumdar, learned standing cotinsel 

for the K.V.S. 

Ti]. then, the order bearc 

ing No.F.No.3-1(D)(MSC/WETR)/2003/ 

KV$(stt.III) dated 31.03.2003 

transferring and posting the appli- 

S 	 cant to Dimapur from Kumbhirgram 

shall rnain suspended. 

Vice-Chairman 
a. mb 



0.?.No. 68/2003 

\ 	 8.4.2003 Present :The HOnble Mr. Justice D.N. 
Qiow.dhury, Vice-Chairman. 
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The issue relates to 

transfer and posting. The applicant who 

is working under the respondents is a 

SUPW teacher at Kumbhirgram. He is now 

transferred and posted at Dimapur in the 

same capacityvjde order dated 31.3.2003. 

The said order was passed in terms of 

clause 10(i) & (3) of the transfer 

policy. The said Order also indicated 

that one Sri Bishnu Shankar Verma was 

transferred to Kurnbh.irgram on request 
and the applicant was, therefore, posted 

Dimapur vice ShriBjshnu. Shankar Verma 
on the public interest.Though tA said 

order was passed under clause lO(l),,Mr. 

5 Dutta, learned counsel for the applic 
ant stated that it would be under clause 
10(2) instead of clause 10(1). Mr. M.K. 

Mazundar, learned standing counsel for 

for the KVS also stated that due to 
typographica' error it was mentioned as 
under clause 10(1). 

Mr. S. Dutta, learned counsel 
for the applicant stated that the 

applicant submitted a representation to 
the respondents for transfer and fosting 
on request either at 101, Panchgram or 
at KY, DholcherraMr. Dutta, learned 
counsel also stated that denying the 
choice posting of the applicant, the 
respondents transferred the applicant 
to Dimapur. Mr. M.K. Mazumdar, learned 
standing counsel for the 101$ stated that 
the applicant submitted his request for 
ansfer and posting in the year 2003-2004 
ierefore, this matter is still under 
)nsideration. 

I have given my anxious 
jnsideratjon on the matter. The transfer 

and posting of an employee vests on the 
domain of the employer no doubt, but then 

the said discretion needs to be exercised 

justly and fairly conferming the norms 

Cofltd,/_ 
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8.4.2003 prescribed by the Article 14 of the 
Constitution of India. On the own 

showing the authority is very much 
concerned for giving accommodation 
to their employees as per policy 
guidelines. Admittedly, the applicant 
submitted a representation for 
transfer on request either at Ky, 
Panchgram or at KV, Dholcherra. It 
is hardly needed telling that the 

respondents will put the things 
straight and can take care of the 
situation in the event the applicant 
makes appropriatei representation 

before the concerned authority. Mr. 

Dutta, learned counsel for the 
applicant drew my attention to the 
ailment of the daughter of the applic-. 
ant who is suffering from Peutz 
Jeghers Syndrom as per medical report 
which requires his presence in the 
family. In such a situation it is 
only the authority that may take care 

of the situation with appropriate 
measure. 

Considering the facts and 

circumstances of the case, I am of 
the view that ends of justice will 

be met if a direction is given to 

the applicant to submit a fresh 
representation indicating all the 
facts more particularly as to the 
ailment of his daughter and asking 

for his choice posting either at 
Ky, Panchgram or at Ky, Dholcherra 

so that he can get medical facility. 

ccordingly, the applicant is directedw 

to submit a fresh representation 
indicating all the above facts withjn 

a week from the date of receipt of 
the order. If such representation 

is filed by the applicant, it is 
expected that the authority will 

consider his case in the right 
perspective with empathy and commiser-. 

ation and allay his grievances by 

passing appropriate order with utmost 

COntd/... 



- 

I 

-4-- 
0- • 	

* 

8.4.2003 expedition preferably within two 

- months from the date of receipt 

of the representation. In that 
view of the matter, the interim 

order dated 7.4.2003 stands 
f 'Ic l4v:? 	 dissolved. 

The appljcatjon thus stands 

disposed of. No order as to costs. 

6-'- 
Vice-Chairman 

mb 

.1 
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APR7O 
tcft. 

IN THE CENT1b 	MSTRApf TRIBUNAL 

GUAHATI BENCH 

0. A. NO. 	/2003 

S. B. PAUL 

APPLICANT 
- VERSUS - 

UNION OF INDIA & OTHERS 
RESPONDENTS 

XNOPSIs 

.July 1990 	- 	Applicant joined under the respondents and posted at KV, 
Kumbhirgram. 

- Para4.2,Page2 

25.01.2000 	- 	Transfer Guidelines issued by the respondents to regulate transfer 
and posting of their employees. 

4 Para 4,4, Page 3/Annexure-1, Page 12. 

1995 	- 	Applicant being eligible, applied for choice station posting either at 
Ky, Dhalcherra or at KV, Panchgram, but refused. 

4 Para 4.5, Page 3. 

	

19.09.2002 - 	Applicant again submitted application seeking request transfer on 
the ground of 'Spouse Case'. 

- Para 4.8, Page 4/ Annexure-2, Page 20. 

	

3 1.03.2003 - 	Impugned Order passed and the applicant is transfeffed to Dimapur 
without considering his case for choice station posting. 

- Para 4.8. Page 4/ Annexure-3, Page 26. 

	

05.04.2003 - 	Applicant submitted representation for modification of the transfer 
order. 

- Para 4.10, Page 5 / Annexure-4. Page 27. 

	

- 	Applicant sought modification on the ground of his wife's posting 
and illness of daughter. 

-* Para 4.11, Page 6/Annexure-5, Page 29; 

	

1.06.1997 - 	Of 	Memorandum of the Government of India providing for 
posting of husband and wife at same station. 

2 	
1 



- Para 4.12, Page 6/Annexure-6 Page 31. 

CONTENTIONS OF THE APPLICANT 

Applicant has been discriminated as against the similarly situated persons. 

The respondents have violated their professed nonns and the exisling guidelines 
applicable in the cases of transfer and posting. 

The applicant has not been considered despite availability of vacancy at the place 
of his choice. 

Transfer Order dated 3 1.03.2003 is against the provisions of. the OM dated 
12.06.1997. 

5,: 	Transfer Order dated 31.03.2003, so far the applicant is concerned, has been 
passed in an arbitrary and unjustified manner. 

6 	The applicant has a right of having his case duly considered by the respondents in 
the light of the existing transfer guidelines, the professed norms of the 
respondents and the office memorandum dated 12.06.1997. 

RELIEF (S) SOUGHT FOR 

The Impugned order dated 31.03.03, In so far It relates to him, be set aside 

and quashed. 

2. 	The respondents be directed to transfer and post the applicant considering 
the option exercised by him seeking choice station posting either at Ky, 
Dhalcherra or at KV, Panchgram even by creating vacancy as provided 
under the transfer and posting guidelines. 

* *** * * * ** ** ** ** 
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IN THE CENTRAL ADMINISTRATIVE TPJBUNAL 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

Title ofthe case 	: 	0. A. No. 	/ 2003 

	

ri Sukhcndu Bhushan Paul 	 Applicant 

- Versus - 

tTnion of India & Others 	 Respondents 

SL. No. Annexure Particulars Page No. 

01. ----. Application 1 -10 

02. ---- Verification 11 

03. 1 Transfer and Posting Guidelines 12-19 

04. 2 Application for Transfer on Request 20-25 

05. 3 Transfer Order dated 3 1.03.03 26 

06. 4 Representation dated 05.04.03 27-28 

07. 5 Medical Prescriptions 20-30 

08. 6 Memorandum dated 12.06.1997 3 1-32 

Filed by 

Date:  07.04.0.3 
	 Advocate 

6 k  kM~A& WW /~ aV,/ Pi ~ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A. No. / 2003 

 

IETWEEN 

i Sukhendri Bhushan Paul 

Son of Sri Dinabandhu Paul 

working as SUPW Teacher, Kendriya Vidyalaya, 

Kumbhirgram, District - Cachar (Assam) 

AND- 

 

Applicant 

The Union of India, 

Represented by the Secretary to the Government of India, 

Department of Education, New Dethi-1 10001 

The Joint commissioner (Adrnn.), Kendriya Vidyalaya Sangathan 

18, Institutional Area, Sahid Jeet Singh Marg 

New Delhi-110016. 

The Principal, 

Kendiiya Vidyalaya, Kumbhirgram 

P.O. Kumbhiram, District-Cachar. 
... Respondents. 

DETAILS OF THE APPLICATION 

1. 	Particulars of Order against which this application is made. 

This application is made against the impugned order beating no. F. NO. 3-1 (D) 

(MSC/WETR)/2003/KVS (Estt.ffl) dated 3 1.03.03 issued by the respondent no.2 

whereby the applicant has been transferred from his present place of posting and 

posted at Kendriya Vidyalaya, Dimapur, without considering his 

representation/application seeking choice station posting. 
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-I 

Jurisdiction of the Tribunal. 

The applicant declares that the subject matter of this application is within the 

jurisdiction of this IIon'ble Tribunal. 

Limitation. 

The applicant further declares that this application is filed within the limitation 

prescribed under section-21 of the Administrative Tribunals Act., 1985. 

Facts of the case. 

4.1 	That the applicant is a citizen of India and a permanent resident of Ambikapatty, 

Silchar in the district of Cachar (Assam) and as such he is entitled to all the rights, 

protections and privileges as guaranteed under the Constitution of India. 

4.2 	That the applicant is a teaching staff working under the respondents. his service 

conditions are governed by the Education Code and Accounts Code of Kendriya 

Vidyaiaya Sangathan (for short, the Sangathan or KVS) apart from various other 

circulars and guidelines issued from time to time. The Sangathan has been issuing 

various transfer guidelines from time to time every year on adopting policy 

regarding transfer and posting of its employees. 

4.3 	That the applicant joined in the Kendriya Vidyalaya during the month of July 

1990 in pursuance of his appointment as Socially Useful Productive Work (for 

short, SUPW) Teacher in the scale of TGT and since then he has been serving 

with utmost sincerity, integrity and devotion to the satisfaction of all concerned. 

4.4 	That the applicant has completed more than 12 (twelve) years of service and 

during this entire period, he has remained posted at the same station. Earlier, there 

was no fixed tenure of service for the teachers up to the level of PGT, but, the 

earlier guidelines provided that transfer would normally be effected during 

summer vacation and not after 31st October. Moreover, the teachers up to the 

level of TGT and identical scale would not be posted outside the region in which 

they were selected, it was also stipulated that while making transfer, priorities 

would be given to the transfer of spouses to join the family. Such conditions of 

transfer were incorporated in all the transfer posting guidelines since the year 

K 
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1989-90 and like conditions continued to appear in the transfer guidelines of all 

the subsequent years. However on 25.01.2000, the respondents had issued fresh 

transfer guidelines to regulate transfer and posting of its employees. Be stated that 

in this transfer guidelines, all the earlier conditions were almost retained as 

unchanged. Nonetheless, this instant guideline, for the first time had introduced 

tenure of five years of stay for teachers seeking choice station posting. The instant 

guidelines had been issued in super session of the earlier guidelines/orders on the 

subject and it corttained various provisions regulating transfer and posting of the - 

employees of the Sangathan. It is categorically stated that the said guidelines 

dated 25.01.2000 are still in fOrce and as such, the applicant being eligible as per 

the instant guidelines had applied for choice station posting in terms thereof. 

A copy of the aforementioned transfer guidelines is annexed herewith as 

Annexure - 1. 

	

.5 
	

That as per the existing transfer guidelines of the respondents, the applicant is 

entitled to a choice station posting on completion of five years stay at a station 

which is not of his choice. The applicant hails from Silchar Town and his wife is 

also presently working as a Teacher in Sister Nivedita Girls School at Silchar. In 

this background of facts and circumstances, the applicant - with a view to stay 

together with his family - applied for choice station posting at Siichar in the year 

1995 on completion of 5 (five) years stay at Kumbhirgram. But the respondents 

did not consider his case and as such he continued to work at Kumbhirgram. He, 

however, continued to represent on the matter and had been applying for choice 

station posting since the year 1995. In all such occasions, his applications were 

duly forwarded through proper channel but to no result. 

	

4.6 
	

That the applicants states that after exercising his option for choice station posting 

in the year 2000, he had legitimately expected that something favourable would 

come his way. But this time too, the respondents did not consider his case and 

instead, issued an order-dated 09.01.01 with malafide intention at the instance of 

Sri Y. P. Singh, the then Principal of the School and transferred him to Kendriya 

Vidyalaya, AFS Nails, Gujarat. Being aggrieved, the applicant had approached 

this Hon'blc Tribunal in 0. A. No. 27/2001 and challenged the said order of 

AAJ 
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transfer. The respondents contested the case and filed their Written Statement, 

however, did not deny entitlement of the applicant regarding choice posting as 

provided under the Transfer and Posting Guidelines. Finally the Hon'ble Tribunal, 

upon considering the materials on record, found the impugned transfer order 

seemingly arbitrary and accordingly set the same aside by order dated 28.09.01. 

The Tribunal, however, directed the applicant to submit a representation to the 

respondents for consideration of his choice station posting and in that event the 

respondents were also directed to fairly consider and dispose of the same as per 

law. 

4•7 	 That after passing of the aforesaid order, the applicant submitted a detailed 

representation on 18.10.01 to the Commissioner, KVS and sought consideration 

of his case for choice station posting. In his said representation, the applicant 

categorically prayed for consideration of his case particularly on the ground of 

"Spouse Case". But the Commissioner, KVS, turned down the applicant's prayer 

by memorandum dated 08.01.02. The applicant challenged the ahovementioned 

memorandum dated 08.01.02 in 0. A. No. 149/2002 and the said case was 

ultimately decided by this Hon'ble Tribunal on 08.11.2002 and the Tribunal, in 

the facts and circumstances of that case, did not interfere with the said 

memorandum. The Hon'ble Tribunal, however, observed that it would be open for 

the respondents to consider the posting of the applicant as per his choice subject 

to availability of vacancy in terms of the official policy or transfer guidelines. 

4.8 	That the applicant states that he has again applied to the respondents for transfer 

on request (for the year 2003-2004). In his application dated 19.09.02, he has 

categorically prayed for consideration of his choice against Ky, Panchgram 

(Station Code-440) and Ky, TTholcherra (Station Code-442). The applicant 

pressed his request chiefly on the ground of his spouse being posted at Silchar. 

The applicant has the maximum entitlement points in his credit and is understood 

to have been placed at serial no. 1 in the priority list. But, surprisingly, the 

respondents have not considered his request and transfened him to KV, Dimapur, 

vide the impugned transfer order dated 31.03.2003. 
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Copies of the said application dated 19.09.02 and the transfer order dated 

3 1.03.03 are annexed herewith as Annexure - 2 & 3 respectively. 

4.9 	That the applicant states that in the last year, the following employees of Kendriya 

Vidyalayas had been transferred to their place of choice in terms of transfer and 

posting guidelines, but the case of the applicant had surprisingly been singled out 

and not considered. It is stated that in terms of Article 10(1) and 10(3) of transfer 

guidelines, the following employees had been transferred to their choice place on 

request even by creating vacancies at the places of their choice. It is, therefore, 

clear that the professed norm of the respondents is to consider the requests for 

transfer in favour of an employee. 

Sl. No. Name & Designation Transferred 

From K. V. 

Transferred to K. V. 

Choice Station 

1 Mrs. 	Aloka 	Chakraborty, 
PRT  

Kumbhirgram Silehar 

2 Mrs. 	Lipika 	Choudhurv, 
PRT.  

- do - - do - 

3 Mrs. Rita Bhattacherjee - do - ONCC, Srikona 
4 Mrs. Alpana Sen, Music 

Teacher  
Panchgram Dholchena 

5 Sri A. Deb, Music Teacher Masimpur Panchgrarn 
6 Mrs. A. Deb, PRT. Silchar Masimpur 
7 Sn Jagadish Paul, SUPW 

Teacher 
Dholchena Masimpur 

4.10 That the applicant states that to mention one instance in the current year, the 

respondents have considered the case of one Sri Debashish Paul and has 

transferred him from Ky, Panchgami to Ky, Barrackpore. But, they have not 

considered the case of the applicant for reasons known to them. It is stated that by 

the impugned order, the respondents have transferred Sri Bishnu Shankar Verma 

on his request and have posted him at KV, Kumbhirgram whereas the long 

standing request of the applicant has not been attended to. The applicant has 

already submitted one representation to the respondent no. 2 seeking modification 

of the transfer order, however, no order thereon has been passed till date. 

A copy ofthe representation is annexed herewith as Annexure - 4. 

POJ 
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4.11 That the applicant states that he is having two infants aged 5 (five) years and 3 

(three) years respectively who requires his presence by their side. Particularly, the 

daughter of the applicant who is aged about three years only, has been suffeiing 

from PEUTZ-JEGHERS SYNDROM and is receiving treatment at the hands of 

Dr. SK Bhattacherjee and Dr. CS Das at Silchar. Besides, the applicant is also 

having his old father and he is the only person to look after him and as such, his 

presence by the family is essentially required. 

The applicant craves leave of this Hon'ble Tribunal to annex herewith few 

copies of the prescriptions issued in respect of her ailing daughter and the 

same are collectively marked as Annexure - 5. 

4.12 That the applicant states that Kendnya Vidyalaya Sangathan is an autonomous 

organization under the Goveinment of India, Ministry of human Resources and 

as such, it is bound to implement all the welfare schemes of the Government of 

India regarding posting of husband and wife in same station. In this connection, it 

is stated that the Government of India, Ministiy of Personnel and Training had 

issued 0. M. dated 12.6.1997 providing that where both husband and wife are 

employed under the Government, they be invariably be posted in the same station 

where the post exists in the appropriate level and especially when the children of 

such employee is below 10 years of age. In the instant case, 1he applicant is 

having two infants aged 5 (five) years and 3 (three) years respectively. It would 

be extremely difficult on the part of the applicant's wife who is also an employee 

of the Govt. of Assam, to manage the affairs of the family in the absence of the 

applicant. 

Copy of the Memorandum dated 12.6.97 is Annexed as Annexure-6. 

4.13 That the respondents have acted in total violation of the abovemenlioned scheme 

issued by the Government of India regarding transfer and posting and on this 

score alone the impugned order of transfer and posting dated 3 1.03.2003 is liable 

to be set aside and quashed. 

fAAAmAl (4uj 



( 

I 
	

7 

4.14 That the applicant states that due to the transfer of Sri Debashish Paul from Ky, 

Panchgram, a resultant vacancy has arisen at that place and as such there will be 

no difficulty on the part of the respondents to accommodate the applicant at KV, 

Panchgram, which is one of his choices. It is stated that in view of exercise of his 

choice in accordance with the existing guidelines of the Sangathan, he is entitled 

as of right to be considered and transferred to his place of choice at Silchar in 

terms of the transfer and posting guidelines. The Respondents are required to 

scrupulously observe the guidelines while ordering transfer and posting. But the 

Respondents appear to have given a complete go-bye to the guidelines and 

arbitrarily transferred him by the impugned order. The entire action of the 

Respondents is in infraction of the guidelines, arbitraiy and is against the 

professed nônns. The impugned order, so far it relates to the applicant, is 

therefore liable to be struck down. 

4.15 That from what have been narrated above, it is apparent that the respondents have 

meted out differential treatment to the applicant without any justifiable reason or 

objective criteria. In view of the fact that the applicant has been continuously 

making his request seeking transfer in terms of the existing guidelines of the 

Sangathan., there was no earthly reason on the part of the respondents to reject his 

claim. The respondents are acting in a most arbitrary and fanciful manner only to 

harass the applicant and their action cannot admit tolerance of Article 14 and 16 

of the Constitution of India. The actions of the respondents are liable to be 

declared illegal and the impugned order, so far it relates to the applicant, is liable 

to be set aside. 

4.16 That the  applicant states that till filing of this application, he has not been released 

from his present place of posting and as such, it is a fit case for the Hon'hle 

Tribunal to interfere with the impugned order dated 3 1.03.03 in protecting the 

rights and interests of the applicant. The Hon'ble Tribunal may, therefore, be 

pleased to pass an appropriate interim order and restrain the respondents from 

giving effect to the impugned order till the case of the applicant for transfer is 

considered to a place of his choice as indicated in his application dated 

19.09.2002. 

S UtK- ~VAN CUA, 	Wv-11 rWJ 
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4.17 That this application is filed bonafidc and in the interest of justice. 

	

5. 	Grounds for relief(s) with legal provisions. 

	

5.1 	For that the impugned order dated 31.03.03 is ifiegal and liable to be set aside. 

For that, the applicant having completed more the tenure period, has acquired a 

valuable right for his transfer to the place of his choice in conformity with the 

transfer and posting guidelines. 

	

5.3 	For that the impugned order dated 3 1.03.03 has been issued in complete 

disregard to the provisions laid down in the transfer and posting guidelines of the 

Sangathan and as such the same is liable to be struck down. 

	

5.4 	For that the impugned order has been issued with an intention to harass the 

applicant with a view to deny his bona fide claim of choice station posting in and 

around Silchar. 

	

5.5 	For that, the applicant having duly exercised his option-seeking choice station 

posting since long back, and particularly, for the year 2003-2004, is entitled to be 

posted at this place of choice in terms of the transfer and posting guidelines on 

completion of fixed tenure. 

	

.6 	For that, the respondents have meted out a hostile discrimination to the applicant 

in not considering the case for posting at his place of choice while instances are at 

galore where similarly siluated persons were favourably considered. 

	

5.7 	For that the applicant has acquired a valuable legal right in terms of the 0. M. 

dated 12.6.1997 issued by the Government of India, Ministry of Personnel and 

Training, for consideration of his case either in the same station where his wife is 

working or in a place nearby, especially when he is having ill children below 10 

years of age. 

	

5.8 	For that due to the transfer of Sri Debashish Paul from KV, Panchgram, a 

resultant vacancy has arisen at that place and as such there will be no difficulty on 

6U~W,kSAA AX 95~/~ M/V~/ paj 
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the part of the respondents to accommodate the applicant at KV, Panchgram, 

which is one of his choices. 

5.9 	For that, non-consideration of his transfer to choice station is not only violative of 

the sprofessed policy of the KVS but also violative of Article 14 and 16 of the 

Constitution of India and devoid of principles of natural justice. 

5.10 For that, in any view of the matter, the impugned memorandum dated 08.01.02 is 

bad in law and therefore liable to be set aside and quashed. 

Details of remedies exhausted. 

That the applicant further declares that he has no other alternative and other 

efficacious remedy than to file this application. Representation through proper 

channel were submitted by him but the respondents have not taken any favourable 

action. 

Matters not previously filed or pending with any other court. 

The applicant further declares that he had not previously filed any application, 

Writ Petition or Suit regarding the matter in respect of which this application has 

been made before any court or any other authority or any other Bench of the 

Tribunal nor any such application, Writ Petition or Suit is pending before any of 

them. 

Relief(s) sought for: 

Under the facts and circumstances stated above, the applicant prays for the 

following relief(s): 

8.1 	That the applicant he declared entitled to choice station posting in terms of the 

existing transfer guidelines and the impugned order dated 3 1.03.03 in so far it 

relates to him, be set aside and quashed. 

8.2 	That the respondents be directed to transfer and post the applicant considering the 

option exercised by him seeking choice station posting either at KV, Dhalcherra 

j&WOtAAJ POJJ 
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or at Ky, Panchgram even by creating vacancy as provided under the transfer and 

posting guidelines. 

8.3 	Costs of the application. 

8.4 	Any other relief(s) to which the applicant is entitled to, as the Hon'ble Tribunal 

may deem fit and proper. 

9. 	Interim order prayed for: 

During pendency of this application, the applicant prays for the following relief :- 

9.1 	That the respondents be restrained from giving effect to the impugned order dated 

31.03.03 in so far it relates to the applicant and be directed to maintain status quo 
cl-  as on date and/or be restrained from disturbing the applicant from his present 

place of posting i.e. Kendriya Vidyalaya, Kumbhirgram till disposal of this 

application or till the case of the applicant for transfer to his choice place is 

considered. 

9.2 	That the respondents be restrained from filling up the existing vacancy at Ky, 

Panchgram till disposal of this application or till the case of the applicant for 

transfer to his choice place is considered. 

1 10 . 

This application is filed through Advocate. 

11. 	Particulars of the I.P.O. 

I.P.O. No. 	: 	7G 60786 

Date of issue 	: 	OJt .O1-. 2003 

Issued from 	: 	G.P.O., Guwahati. 

Payable at 	: 	G.P.O., Guwahati. 

12. 	List of enclosures. 

POJ 
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VERIFICATION 

I, Sri Sukhendu Bhushan Paul, Son of Sri Dinabandhu Paul, 

aged about 37 years, resident of Ambikapatty, Silehar - 4, District-

Cachar (Assam), do hereby verify that the statements made in 

Paragraph 1 to 4 and 6 to 12 are true to my knowledge and those made 

in Paragraph 5 are true to my legal advice and I have not suppressed 

any material fact. 

And I sign this verification on this the 7th day of April 2003. 

6 KQMOL& OVA A W,~J RJ 
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1S 

clipu 5CSlfl or cx i( I I i; 	II l(IL Ii IIccJu, dci s oji I he subject, it 1in IR.Ci, dcclilcl 

V 	
(lint (r'ii(is - in IlIt Kc,idj 	VjiIld:lIV 	

SiIii1nip11111 Will (icpc:if(cr be (itade as far as 
pinelictilpic in nCcuI ((1111CC Vth tIi 	tIIil(ijlie.9 Iii(ICfltC(i below: 
2. 	

V 
 It these gii'kIj 	IVHIICSS 

the c0iIte( otherwise rcqllites: 

	

i) 	"Colliujjsj)lICr" IIlCi, 	((V)Ii)i•I1jSSj. 	
K endi iyn Vidynlayn Sungnjhiu, icludlng 

liiiy of) leer 
htf who has bec,i nut-hop iced or delegated 

to exercise all or any or 1h. POWci S aIId ILIIIL(lOglç of OlInnpSsI(),lcI 

Ii)• 	l'Cffr,flj-ti" tflC.tiis 	

V. 'Vlucrc (lie AHHU( (u11 i(klitIfl Repoi i(s) i'./nlc availulpic i 	Io(irsicd Rgio,iit OUIcC (l 	 c ie 	5Scn( of (cacher as rcllcc(cd nhJ Annual Con1jdcntul Report for the last (lir..e years Incccduig tile 
Ye,I which 

V 	 V 	

V 	 ( II1 IIS(CIVS ale tnkcn op 	
- 	 V 

Wlict (lie Anij8( Cuti Iid,it ml Report(s) lhr lust th cc yen; fl Or any oil lie Inst 	V 

V 	
t ill Cc 	C l! S is/n1 0.11(11 ll V fl jh li I il c ii II1CcVIieei'gIetl ftejii,i,il ()lIi 	t,,. wtiniv 
lCft4 	(t 	IISSC5lIIC,iI by lhL Acc,cth,pt (uillpp1i',M,t,,i1 of I LL Rjiijn Iuc 

(I nnf 	pq bciii so(IRII, 	(Ife Wi k nnd coiidut or 111t, Ladier lr Iti ycd:(s) in scspeu of witidi tilL ACR(c) ic/nIC Plot available 

	

in) 	"Snugn ((inn menus 
the K c tith iyaV idy.i I.iy.i Sanai (1.11% 

14 S( I YR 	HR 1014 hR p11 lud (110 iiip vliu 1III IR I 0II IHis ht t i llI)IdIIIM hIlIIc (if (lie 

V 	
- 	 iIithI.HhMIirhiltil•uI it 	l)j'; 	 V 

" (fltio,i hR ins ally place (1h 
It i01jp 01 itlaces wiihuu1 as) tiiba flggIouiicrtp011 

"St.y' IIILIII1S SCIV'cc lit a (. lt'tiii &LhtRIIhlg tile PCi iucl (H 
l)Ctiods of COliIIniicjq uIhsen('c (loin dü(j 	cxeeelj 	JU diiy. ('1$ (lays 	

of N.e. Rcgi0ii Si killi 
"p1 and 

A& N IsIlitith) .i( a sir etch Other than on traIning 01 Vac(io;i 

	

) 	"I utchu' ll1ut 	
all Ut(1i614 of icach, s ir [Ile uIII)loytnCtiI of 	 and SnhlgahhI 

	

.;:v 
irdcs Vkcprm1111,i5 and P, incipals but docs hot 

II 	
a,) 

CJtl(JCV I(iÜCflt iài, OIhicc,s 
arid nlrn 

V 	viii) 	"in 	c" IHC;liiç fl CoIitin1j1 	Stv flf / 	 -- - - 

	

- 	V 	V •V 	V 	- 	- 	V 	V0IthI ,V  L 	tcr,i Region, 
"lIII /\&N 	

ands amid lisIc(l (lard StatiOns (Not 	..Wiijht VcaIcuinhiflg I-h0 fl 
h Cfll(( Shy )f t lii IC ylnrs I Ill U 10(1 01 

	
C1 10(15 (1 10111 lilUouS flbSnc from (lOCs Ccce(hiig Vthlir(y'd1yS ( 

	days in csC of N.ifto1 Sikk1 
	and A&N 

Islands) at -a IIVC(C(i O(l1eI (ha
-i-i On '1nati iilly leave, (rihIimig 

or vacation shnl be 
cxci u uled 

L 
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0 

"V cni°' incnns ri pci od 0 1 12 months,col"I'lencing on It_I. 	 ' 	: 	• 

I 	( Irilccq t lie ()I1t LX( Ut hcrwisc. i : idh.ai cs 

. 	 a) . 	• words IU1j)Oi tiug tile qiII'9UljI -  uuinbcr sliall include ilkiràl number and 
•: 	 .. 	... 	VICC-VCIsa, 	. 

words i input Ii ig lie i atiscu Ii n.e gcndc..r slial I include the Nni nine gender.  

Iii terms of their all I midin lramicr liability, all the employees oF t'KVS are liable 
to be trk nnsri ed at any time dcpcmiding upon the administrative c sgcncies/groundc, 
oignnisnlmunn.l reasons or on tcqmicsl as provided in these guideline' The dominant 
consideration iii ellcctwg transfer', will be admiimistratmvo cxlgcrs' icc/grounds and 
orgaimisatiumial reasons i mmt.lu tg the nccd to tunininin continuity, unmnit ruptcd academic 
ach'cdulc and ionlity ot nil 'id that extent (lie individUriF i'ntcrc:l/requósl shall be : 
subservient I hece LUC lucre guidcliticc to fncilitnc the rcnhi7nhlon of tbjeciivcs As spelt 
out earlier 1 ransfcts cannot be clammed as of right by Iliose making rccJJ.3515 nor do thece 
gurciclmucs intuid to con tu r ny such I iglit 

The maxitnuni.period o1scricc at a sinlion shall gciicrally not mxcccd tlirec,y.ars 
in Ike cas of Assisiiut Coitimni'ssions and live years in case of Pi ..icipals/lducaiion 
Oflicci s 	They rue, however, liable to be Irnitsicri ed even bcli;c .oinpleikni of the 
aforesaid period. dcpcuding utoii orgnnisaiioi1aI itt1cisL or administrative exigencies, etc. 
Primtcipnls.with outstanding record in tcrmns of their performance as rcllc( - tcd in ACls and 

• CIISE icsults may b ictaincd in a Keiidriya Vidyalaya cvcn afler cuinpIctun of live, 
ycats as aThi csnid to pi omote excellence iii time Vidynlayn. 	. 	 •Iit 

• Apart tin oUmcrs, the Following would be adniinistrátive:gwurds fcr.:lrnnsFcrs.' 	' 

J i) 	A teacher is lable to be Ii fflthftmm 'd on tli t 	Oininimdtr ioi. o Ile Pt incipal and 
'1 

 
the C. Irni mmnnmm of the Vidvalayn Marigeiimcnt Committce of the Kcndriya 
Vidyrilnyn. 	•-_. 	 . 	 S .  

• 	(ii) i'.  Transfer of spouse Of a Principal to a 1< endriya Vidyalaya at ,  the station, where the 
!'rincipal is wum kiiig or neat by, but not the Vidynlaya 'where he Is a Principal. 

As. far as i)ossibl, the ammitwil Ii ausfl.m s may be made during ;ummcr vacations, 
I Iowcvcr, ito Li_amicfttS,t.c1)t those (Hi hie lullowimig gIOUIItJs shall he r,indenflcr1l' 

I' 	Org nit sat tonal i t..lS0IIS miditimi I; l maim vc gi ot mmmdc .uid Ut C coveted by pars 51 ...................................... 

ii 	I innskrs oil account iii dt. mitli ul clnnmsc  or WtIOU 	tihiecs when it Is nut 
iir . mt'evicahlc 'to (kter, time'. ii i'miS Fer till next yc;m'r' without cl '. ; Ile  cc riotis damigem to thu  
I lie of the teacher hmisIicr spouse arid son/dtughitcr, 

 RIM 

• 	 _____ 
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•1 	. 	 Mutti 	trniisfrs as (r(vi(l(f hi pun 12, 

ICfl5iiç/j,1 ..stc as flls the iiidi vI(lti:lI iiccJs and 
IC(1uCS( of tile teachers SCekingj,1jisfcrs 

• 	
n1nccoulanceIIri)i81ç—  

J'IoVicic'(l hint tra , isft, s sutIRI1t on nceou,ii of death ors.pouse within 11 pCI 10(1 of two yen S 
of (leill h and medical ground as per para 9 will 

be placed en bloc higher than othels list cd iii pam 8 of IhCSC (u mdcli tics • 

	

7. 
 8 (i) 	O'nh%ssntiutiiiI i uiso,p/, 	1 cc shalt be CIaSSIIIC ( I :iticl flcsi8IIC(l ClIhi(lU,IC(1I 	()Ihll 

— 	---- 	
•: 	- 	 __ 

	

• 	115 tIIi(I(" 
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1 ,16111 placs 	'hei c t dliii 1  
is iIIulvLl(scc pain 2vjjj) i( these 	

20 

(:uideliIlCs') 

• 	(L) 	Pet lot IllauCe 

R,Vl'IN(;
I1AN( 	 : 	

l'(l'r 
S. 

• 	: 	
to hlr Y( 

	

Ii 	Ht 
• 	 : \'cm y 	 'ic 

 (, for each yci' •( ;ii 	

fr each ycai 
0 lr each year 

10 for each y.r 
Ni 	(klIotcd l)y th 	(Ull(lwimlp m 	cIilI lic •itymjc(l CIihlIluiiciit pol!.ls fiS 

I 	11)'flhIi t (lit Ii 

	

S No 	Ri 	
LN Ill Ii Ml N I 
P()IN I •S 

131111(1 •iii.l 	 aC(hlç.Iy 	
I S lifltI(Ii( 8I11)L(i P t 50115 	I lit. SI lli1(IIIrtjs • 	 ' 1 I'l'ysicl II 	viil l)C tile RflhlIC 

as pmcscm mticd by the (j ,O vL of India 
() f ( till VCYIII1LC al lOVin lict. 

i"' 	JS.tcjss  

WIICI(' SI)tJ.SC is a 	
,  SaiigaUiami CiliployCe 	

2() 



y 

(ii) 	Wheic Suw;e is.:i (eisl 	 I H 
(kveu ilweiit eunplu,yCe 

(i) 
I 	

wil -Crespitise is a u Cii l y 	 15 
ohlolo -1101110tv, hinty or l''kJ 
(iiflkrCCnt,ni (;1)lI),1ieiit. 	 . 	 . 

..Wlici C 5I)1)tiSe is flu eiiiployec 	 12 	 . 	. 
ofStntii (OV0I1111cii( 01. it  

• 	 . 	. 	
fl(IlOiiuiii.nis t)(t(ly 01 PSl..J 	 1 

• 	(v) 	01116i . spolisc discs 	 10 

Note Ioi ' SH , jISc. ( nses' : 

'the alit, usai(I i)iuils.-wiIl he awarded only wlicic the Icaclier sceks Iransl'cr IC) li .clnlion 
(a) olliel riniti the ()I1C vliei c tie/she is cuircn(Iy pod cd n!ud (I,) wiici e hiis/hr spouc is 
posit d CII flUlI I)V 	I Iitt coiithi(iuii, i e (b) will, however, not apply in it .oqc cases where 

IL l IUISL ol I Iii I Ci1LI1CI I S PsI ccl IC) Ii IiC)Ii In ,iiily SI at Ion pi ovldc d the IrniIer is 
souiit Ic wpiuict liCtU est lit the !FiuI 1011 wli 	Iiis/licr Mi )OIIRC is. posted. 	. S 

C, 	IJititint i ivd/d iVol eed/judieiMiy 	 12 
seI)ilIntcd/widowetl ladies 	 . 

• 	 ... 	(k•l Chses vIticli ate inst 	. 	 - 
ct)VCi ed 1))' A -C ahove. 

Slay Al, Ilie station li-cnn. 	 I For each year of 
• 	whete Ike tittiisRi is hciii 	 stay exccediiig thu :: 	 - 

• 	sImgI%I. 	. 	. 	. 	. 	. . 	yeni s soWed -((1 fl .....- .. 
inaciuiituin o12() ponuic 

	

oR 	 . 	 .. 	.. 	.. 

Ititis who have 	 . 	 20 
li'ss 1li;ui 2 yt'nus to i tiiue. 	. 	. 	 •.. 

9. 	-, 	For III - pt i llose UI' C8lCLrit iti ,t of Cultil Iciiiiti poi iit iii respeci ol' mcd ical grounds 
ns'iiirIt suited ui the Proviso to lmra 7 of' these (Juidetiocs, such illnesses or tcflclucr,  Iuiuiscl I/lie, sell' oi -  Iiis/ltcr spouse auid dcpcuidciui soii/dnugliicr nlono as •iiay be prescribed 
by the-('oiiiiiijssionci -  will bëoiisidcrcd as medical ground for traii1u -. 

Note: 	A suii will he declnCd to bedpcudcnt (ill lie stat Is carning or uttaitis thó age of 
25 ycauc wliiclicvcr is earlier or cuflers 110111 pcJmane n c :i u ii  Jjjy of any kind 
(plwsical or mental) irrespective of age limit. A daughter wi'e deemed o be 
tiepetidetit till site slau Is cat uting or gels married ilrcspcciivc agc limit. 



F 4 

I 0( ) 	Vticte Ii niisfc, iMsI• 	by a tncIier tin(ler pa, a H of the 'uidclhws - ftj%er U)i%ttiiut,s stay of ..yjjnNNl & hind stations nsiçl 1 ynrsclscwIicront pIacc 'E II 
iih wu e not of his Uioiu or by tc1hu rnlftng unIeu Ilic l'iovlso to para I: 

thcse (',uidclhics, or' vcr liii (I cases involving huiiiim Compassion, the vaca,lcics1 
• 	' 	hn!l lie ciCaled to ntco,n,nocgitl lii n by 1rniisf, ring lenclicl-ij with lOIIgcsI icm1ocl I of slay at that stn(i 	pi OVl(lC(l they have KCI vcd fur not kc tliaii I'y_c_ycars at lijat • 	 'station. Pt ovidcd that Pt incipals who have becim retained under pain 4 to promote woul(1 hot be (hSl)IIICCd under this clause, 	 " 

(2) ' While transfèrriig out such 1cnehcrs efforts will be i;adc to accoiniirndntc la$ly 
Icaehe,'s nt nearby places / s1ntitm, to the extent I)ossii,le 

nIICI iI(lI))ii)islrnhivcly (ksiIflt,le 

• (3) 	lii ciis vhci e a Vacailey duhillut be created at a Sintion of cholcc of ii tncher ii,dea"t his Thnis because tio 	
adieu' at that sintiun has the rcquircd length of stay, liii. CXUUSL will be rcpc1htc(l for thc station which as 

e ' 	 _________ 

Note: Ilie traui(rc lrotosc& h uiidtr 11jis 
I ule shall bc J)lflCCd bclotc a C()IlSiStiu 	OF Addit 

CA  lO'flili-'SccIctaIy (Education) Chairman 	Cornn)jasioilcr,  
0 	

., Membcr and Joint Cothti)issioticr (Adam) KVS 
as the Member Sccretaiy 

Ii. " 	In inder to ef1'ei tumiiisft,s hi tctiii 	ifi' )HIIt H atici Jo tf' thcc Guklcliucs, Iw • • 	piiority lists shall be prepared arid operated as under: 'I 

First pdou'ity list shall list all the pplicajo,is received for translcr,in terms of 
S 	

-)

11)nrQs7 and 8 showing the CnhItIcnitit Points against each nilicant. This Priority 
I 1st sun I I be operated agni list t he VRC8SICj es nvajlaljlc citit ing normal course fur 

• •: 	h ug (1 lIed up. 

•'SccncI p lot ity Iiii will he 1I1I1ilIt1,i,cI in rcspc iii' cases of' 1rniis('r in Icons ol 
- 'pain 1 0 of• the gimidel unc list hag all the npplic:tti,,s ns also thc'cui 

IIICnICHI laoih,t.s of each lrppicnhit in let ins oF pi iou 	 U ivn in patti B of' i tic guklcliocs, 'Ihe llppluc,tnt c a ticludid in 	its jI 101 Ily J1t n luui. 	vm II be acouhsiiodni od by I vws(r Ph 	
cnchlcrq with the longest period of clay at that slntio,a l)rovsdc I they It %'( cr1ij'mnt kcs tItan S yçni s ibm  a 	 ili citiliif jt)hllulIg at ilani HIntIn,l ,r$, i lt 	pili jii1 list 1)1' pci sun,q who have served fin 5 ycnrs or IflOtc fit the 5tflhioa, 

	

• 	
luilI be p epi ed by the Assistnat  

(lispl:tycl 	
( OiflhIijSSjOgl,5 of' the ICSpccf IVC regions and 

12. 	
Mutual transfir way he pet nutted Oil siI isfiiction of file Cotlimissionci

-  l,t, such Cnsc willbe laketi ui ,  on conipict ion of an 'iai transfers as per luc 8 and cornpktcd by •31h S'eptcInl)cr 	 0 

• 	l.. 	lu'uii 	and 	irIter-legi',itil 	htaiisftrs 	hrtay, 	as 	bir 	as 	jnactiahle 	h' 	nla(lc • - Sillita It ancuuisl;- 

ri 
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• 	:8 	 V 	

•• 
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I• V  

14, 	Upuii pu (infl)iion or dii ti.1 i cci till inelil as l'rineipnln/ I!ducnllon 011frcrs/Assisiant 
Coiiiiisioiicu s, an oflccr slinli neccsiu Ily be posted' to a diflien( Shite OItCI lInus 11w 
one where lie is posted or domiciled, as the case may be, subject to availability or 
VflCflflciCS, Subject (A vailabi lit y of vncflcics nod oilier administrative 4:as613 those 
who mc dueto uctise will n-net Ilnee yeats nifty not be iwsied outsido their homeslntc if 
their sc1'vic at LIiC samc station prior 10 promotion does not 'exceed three years. . 

I 5. 	A tcac)scr on pIomolio,i shnll ncccssnrilybcpos!cd out of the Rcgio'i where he js 
coo cI Ic T1vcr,Iady techcr may on protliotion be Posted wfl1n the same 
l(gion but a district or two away front the existing place of poslinsj,. subject to 
availability of vacancy. V 

16. 	Trzuisl'cr i'A will be regulated as per orders of the (ovcrnmeiil of India on the 
subject 	 V 	 V 	

V 

Il. 	Assistant Coitiunision -ër will be compctcnt to clinisgc the henci t luarIcts of a 
teacher on administrative growids to any I)lacc within 11w region as dccnwu fit and direct 

V 

 him to discharge his duties there. The Assistant Commissioners shall repoil forthwith ihe 
case with full facts to the Commissioner for contirnintion or dircctions. 

18. 	Notwithstanding anything conini ned iii these guidelines, 

(a) 	a teacher or an employee is liable to be Lransfc,*Icd  to any KCfldriyL Vidyalaya or 
olliec of the Sangathan at nisy time on shot I notice cii grounds tncntioiicd in 

V 	 c!nusc 5 smd 6(i) of these guidelines; 	 V 

(I,) 	- the C0 .11111lissloller will be competent 10 make such departure from the guidclincs * 	
as he may consider necessary with the prior approval of the Chairninu; 

	

(c) 	the i e;ucst of -n 'tenclier may be consides ed h.ir it nuisfer, to a station in 	pcct of 

	

ini"th 	piin 
 

ims in.td_ a cl.ii in ot s cqucst even 1' suds m endier liasisot 
- subsnttcd11i npilication in the presciibed :proftrnin  at the Lime-of sumual transfer 
or within the (line lout 1)iVcscI ihed los' the pUt pose; 

V 	

•:'' Lollowing cases will not be considered ibr tuasislr: 

	

(L) 	càss of Educatioiu O11icerAssistauut Commissioners' for lrnsir without 

	

V 	 V  •ctinpIelimig tistec ycnrs. slay at the place to which they .vcrst poslud iipoii 
proinotiosi. 

cases wlscic a teacher, I di c:ItIion Officer 1  or Assistant Co:iun,issicuucr Was 

1 	
- 	* I traiusfcrrcd on gi ounds, tsucnt'ioiud in 'paras 5(i), 6 and7 of these gtiilclimics will not 

be considered for traisstcr without com 1 )lUwg 5 years' cta_y at the s'ation to htc1u 
• they were so posted. 	 V 	 V 	V 	, 	• -- 	. - V • 

* 	
* 
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:, 	
(Ill) 	lilcIpik 	liluf 	()tlhrIM 	iiinl •Anniti,,,i 	( 	IIIIlil,.,s,q 	wit, 	111,1 	in. lIflhiMllj,I l'iuk iii thu 	,ciu, 	IiiIIiiii 	Iitj,, liti'y w'i 	llmiI , icil E'ulie, ()ttlletk)l ul pei hut ii 	"•dtjl. l, jiuis 4 llluivu Illilnirn fl irnlocl III thto yellill linA uInh,Nj, 

	fill 

(iv) 	U1IIA UIfl l,pli l)tl'iiIigM wlifflIu., ciii (hi e4 't Itiji iWit 	f uts lliilipu)hl4,,, ii ilc 	(hey C(iii)jlto tlo YC1IiR uI Silty 81 tli 	l't'lCc ()C Iltcjj li(Lit 	xcj,l Iht, 	øqc ut WOIflCi (, achcr, tile lC.1UCSt fuir ptng ton ple of dtüie ca be Oiisidcrcd aflcr iy of Onc ycnr 	I III will hot 1cv, be flp'1ilicl,iø in CflSC covcrcci by 
prni 5, 6, nnd 7(i) of thcc (suidcii,ics 

1/ flPPIIcflbi 	
sii,iti 

!LinJIJ!!!:111cii6  

lhiuy cIfflculty nr ss ii 	'ivhig cflcct to thcs 81'idcjj,icc the t 	Iflijo((cr tony 
j)nSS such tird, . 	cni.q to him lu be Iicce;n,y or Cxpcdjèitt Io the nJr ) S c  or 
rcnioWi 	tuhi di1TCtilty. 

•l 	IIIIy (h%ithiu iui.,q tI 	tO the 	IIl• 	Pl.ctfltjutt oF tlle 	uidclincs, 	t shnhj be 
(kCIdecl Iiy.thie (om'(i%j,,.. 

I1i nitejil iOi oF nil thin ciulric)ycC k uviIcd to Ruil 55(27) of the UdOcis,j1,1 ci0 
• 	•; 	ond rule 20 of the CCS(CIi(fu) RuIc 

WIjhi provhhc ns tiiidcr 
(I) 	:As I)C( lulc 55(1) OIEdueaiioi1 Codu: 

• . "No tenclicr Miall lep: ccu lii 	i 	
if any, Xccpt II 110u811 JUoi clInflnil, 

nor 
will IlC 	any 	

dutside inu1ucn o suppó in a.pc of any fnnttcr pertau1n1g to his scj 
VICC in the Vidyninyn • •.. 	

(ii) 	As pr Rul 20 of 	S(Ct(Jut) lttuIs: 

Ni (h)%t 	nuit shigill hi 1'M ii  ntieIi11(t lii hi 1 'M noy jh4)lhj(nl 	l otl,ifr OutJiI i Iiet tllHi , i flhly 	tlpi' li flhlhiuutihly III hii ll'r hiM hIIlnInnl III li1$JIr(:( 	if 
(hiflitni M 1 1 hIhhI . hihiIi 	lii hihii ?iri vi't,i tOhcirl 1< 

hi' tliô flhl4vc 1)1 OIMl4)hi, fl 	lt1Ci( loiteci at (I) aid (ii) 	 conirny?,lcd the 
• . 	 . 	

1bIlw ng et hoii shah I fbllovv; 

• 	:, 	() 	] hdL the ilAffle of the flpplic
nrt viIJ be icnIovcd from 

the PdOrIt. list and hiJbe wilt be debat rid for thice yritrs ('raiu beutig consuda  / 	withotit 	
i: ther i dci ence to I he tcnUicr. 	

for Irnissf 

(b) 	flint tho tcncicr will he open to di cuhhil hlary procccdui,85 as per n en 

F .  

n 
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UNIQUEAPPLICATIONNO. fjI I:Lt 1 I 

• i.,.: 	
•• 	(FOR OFFICE USE ONLY) 

	

GPF/9PNO. 	•LU 	.I 2 Ii 

(Strike Out whichever is not applicabIe) 

KLNDRIYAVIDYALAYA SANGATHAN 

APPLlCATIO I OR TRANSFER ON REQUEST 2003 - 2004 

Note 1 :Read instructions caret uUj hc!ore filling up. 

2: Subrmt only.ONE application ni 9UADRUPL1CJ 

H IPI 	 IiI 	H igI3Kl 	IMISII 	LtL 
PRESENT REGION PRESENT STATON 	PRESENT K.V. CODE! 	. POST HELD & 31,EJI (' 

CODE 	 CODE 	 OrFICE cODE 	 (ALPHABEtS) 

Name 

[l7lE 1II U I lit I uIsI A I Iq I IP I A lul 	I I 	I 1 I  

Whether Male/Female (M/F) 	 S  

3 	Date of birth (DD/MMIYYYY) 	 I I t 1 	1 o 1 61 	i i i ' i 9 1i 

4 (i) 	Dateofappointmentinthupresentpost 	 IiQJ 	L°J.fl 	I I IIIO1 

(ii) 	Date of joining in thd Present Post: 
 

a) in the present vidyalaya 	LQF1 	LU91IO i 

h) In the lresontstation 	 uuJ 	.. to i 	I. 	Ii iIIài 

. 	Détäils of 1t transfer/posting 

4 

From 

Resoii 	 Yuar 
4' 

Sin. Code 	 KV Code 
7: 	 • __ 	

1iI1 Ii I 

6. Grounds.for sekir Trns1r 

(i) De:.h of Spous:.'vn:: u 	roJ of 2 years 

preeding' the date of I), cJoi -i kflg 
this Application (YIN) 

(ii) If Yes Date of Demise 	 • 	______ 

(Db/MMJYYYY) 	• 

Medical Grounds (See lnsructions) (Y/N). 	 IJ 
• 	

• 	 33 
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- 	 4 	 3 	 - - - 	 £_- - ------ 

C) 	Othe S ( $ 	'i i'tiCbfl: tt'r f, 
	 2L- 

Category Code 	 Division Code 
	

Entitlement Points ' 	ADDlicablé\ 

(YIN) 

(I) I. 	L 	I 	I 	I R 	1 	[0(3 	I F 2 I 0  I :1-N 	I 
JEJH(  

IPIH1DI 	•. 	LJ-s.I 	. I1t5i [i-i 

[ij_j} I 	11 2H I 	_N 	I 
(v) - o i G I 

(vI)1$JpIsJ iI IIJ FI 
(Please fill-up if applicable) 

S [P] I 	1 L 	I 
(-'Please fill-up if 	ppiicable) (Please fill-up if applicable) 

- . 	- 	Total:A  

Completion of 3-yersf'coiiinu'ou 	'inNl 	& hard Stations 

31.3-2003 excluding the 	of cbsChe-('/N) peiod 

OR 5 'ears elsewhere as on  

Only for those who are at their pre;mit pic 	as a-result of posting on deployment of surplus adjustment Or 

closure of Vidyalaya or closure c.f st cam (PLEASE READ THE INSTRUCTIONS VER' 'CAREFULLY) 
• 	-:,,i ' 

Details of present posting 
•• I 

• 	. 	Ky Statio' 	•.: 	•. 	 - 	From 	, . 	- 	To 	- 	- 	'. Period 

of alisence 

indoys 

I 	1-Li Li 	1 	1 	Li 	I 	1.1 	I-If--1 1 	flii—L 	i'i- i-i 	1 	i 
rb) Earlier transfer(s) within the last five yCars (To be filled-in only if(a) above Is applicable). 

(in descending order)'  

KV , 	Station 	 From To 	- Period 	Reasons 
of absence 	for 

*DD/MM/YYYY4" 	' 	•' in days 	transfer 

I 	Li 	I I I H 	I 	I I 	'ELI] L]IJ 	I 	I I 	I 	II 	I 	I 	I 	i:i 	i ml i 

LI 	I -IILIf1:EflL'1TJ rr -iLiL1_I.]. Ill 	I 	El 
-II 	11 LI-Li-I I ]LIIILILLIJ L1iL1DILI LIII El 

LIi[_ 	i i_i  

II_.__•_l_I'll_I-1•Li.. I 	I 	Imilii1 - a:m 	r: 
34 



A.  

9. (n). For Office Ue.Only :(COT)f!dw)(,3I I 	ô.fijjgJjibyJogjpnp( Offj 

	

Entitlmentp0frt5 of PefQiii 	during the last 3 year zi  

1999-2000 

Li.j2006 .2001 

2001-2002 
Grandto'talof . 	

. 	 TotarB' 	. . 

. _______ Entitlement POints A 4- ' 13 - . 	 .  
(Total of 6 © + above) 	 Grand Total (A+)  

b) Whether MDG grounus accelited by; Regional Medical Board (YIN) 
 

C) Case of DSP verificatiOn done (Y/N)  

Date 	
. 	 Sidnature of Assistant Commissioner 

,C h~' ; 00 Vidyal 	r SttiQn(.) 	 . ,. 	 . 	.. 	 . 	. 

Instructions Employees are eligiho to nIy either fOr fflrfltl1)1 .t Dfllf 	.g3LN.o 1 Q.ILOR lntr Station 102  Applic' atio'! Is lied in for both tyØes of transfer's i.e. SI No, 10,1 and 10.2 will be 
Surnmarily. rejected. 	 . 

For intra Station transfer - Choice Vidyalayas 	 ky/Office  
(with in the same Station) 	

Code 	
. (Please see instructions) 	. 	 . 	. 

 

For Inter Station transfer 
—  Choice Vidyakis 	 STATION Code 

(from one station to another) 
 

(Please see instruc(ions) 	
. 	 c) 

EIII7J 

EIJII 

LEE- 
0 

0. 

V. 
gto 

' 	I ' 

35 
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-23- 

Category of place where SPOUSe is 'vo: rtIh: 	 rcLI 
Have you given the declaration regard;ng the 

Employment and place of posting of SpOUSe (YIN)  

Hae you obtained a MC on the form (Y/N) 	 I 
Type of disease certified in the MC overleal 

	Please fill up code 

Re'ationship of the patient with the appIant 	 I - I 	1 Please fill up code 

I, ShrUS tJ ,. kcL&' 	 /o16 9 _ 	a4Jk 	iojereby affirm that the 
inforrnatid in S/.N o. 01 to 15 excepting Sl.No. 9 of this application are correct and that the medical certificate 
M.C.dèciaration given is/are bona-fide and I understard that wrong/suppressed Infot tlóhHllróhet me liable 

for disciplinary action. 

Place: k.V. \<l c-Y, . 	 Signature: S(ik'i/.JA\CQA' 	 f?;t,J 
Date: 	 Name SJ t34SAN PAW. 

36 
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• 

	

~' ..  w1f,  

MFDlCAL'ERTiFiATE 
(To aioid disqualiflcation please do NO'i use 3bbreviation. Fill in with CAPITAL LETTERS obly. Please do not attach any enclosure) 
name or Patient 
Address : 
Date 

 

I, Dr. 	
with Medical Council Registration No. 1!.certs 	that Shri/Smt./Ms._________ L!' 	Is heob __________ 	ngod 	_,Sox 

- Mrs 	 is sulferj,ig from the disease/diseasu; with the details as of this disease is not at all available at this 

Bon/daugflter/wjfe of Shri/ 
follows and that treatment 

A. 
station or its vicinity: 

 In Case of Carcinoma: 
1. Name of Carcinoma with site effected: 

j 	2. Date when it was detected first 	: 
 Brief Histo.Pathological Report with reference no. & dates: 
 T.N.M. Classification (if applicable): 

5 Evidences in support of uncontrolled growth .: 
' 6 Evidences in support of Metastasis 

 Condition of neighboring or surrounding structures: 
 Treatment being continued in brief: 
 Full name of Surgery/Surgeries in connection with dates: B. In case of Renal Failure 

• 	1. Name of the disease causirlU lcrjl Failure 
 
 

Evidences in support of Chmiii: lIrversible changes 
Number of Dialysis done will 	litr: 

 Single o 	both kidneys aru ii 
 

--r 	)C.' 
Any surgery includiny Renai 1 	IIisplantation done or not 
In Case of Loss of MUSCIOPOW,-.  

1. How many extremities are affected 
 
 

Grading of Muscle Power at present: 
Grading of Muscle Power at the onset 'of disease. 

 Duration of Loss of Muscle Power. 
 Any recovery after the onset till date: 
 Most direct cause of Loss of Muscle Pow 

D. In Case of Heart Disease s  . 

 Name of the disease ' 

 Date of first detection 
 Coronary Artery By Pass Grafting surgery done or not: 

if yes, please mention: 
Date 
Name of Doctor 

- Surgeoh 
 c 	Name of Hospital.•  

E. QIHERPjSEASES: 
 

. 

Name of disease 
 Date of first detection 

 Any surgery due or done 

Brief description of treatment conli,iuect 
. 

(Signature of signing authrity) 
Name 	 : 
Name of the Deptt.: 

Name and signature Name of Hospital cf patient 
'  Place 

Date 
Seal 

37 



• 	 S 	 -• 	 DECLARATION 	 S 	 I. 

	

(Kindly liii the lnformhon in boid letters. Strike out whichever is-not appUcabo) 	I 	5 
j 
o J su;umnly declare lht liiy spousX 	Ppresent1y 

Employed all under 9ders of lcansfcr 0 	 VQttk! 	'1 t4. 	 'j 	(Place) 

as 	 'ce_ 	(DeioiUOfl) in 

(Deptt./unitlbraflth) sihce 	
C3 	 (Dte). HISThri ll otf cc addess wI Name and Designa- 

tion of imrnddiate supcio/detaiI of seif -eniploycinflt is/are as folnm. .:. 

Name and Office/Registered Business 	 Name altO Atdress of Immediate Superior Officer 

Or Professional Address bI Spousu 	 or r e i s t r2 tion  No. otBusinesS/PrOIeSSiOfl 

............... . :(p 	........................................................ 

Vi t 	 ov 	 & 	'S 

veac. V) \p*y<kct 'i 	 cw4 	 Sfl..tDo 
...... Za
5 	3  

Sin..t.:o 'to Emitoyee £t 	A4v 	 iJ 
7111 

Ne 	
•4A 

• 	 Dsigr\3tiO:t 	. 	L?i'J 	oLi, V.  Uyjfl,ckw 

In 

	

For Off/co use on/yin Kendriya Vidyalaya 	. 
(Strike out whichever is not applicable)  

1. 	*Discipijnary case is -Øing/oontempIated/ not pending/not contemplated against 

Shri/SF1(2i<u-w  

- 	Tho Med'c ( rtifi t/de!:tr;ition given in the application itself is from the competent athority. 

. 	CertiOed that the details iccludty cntlernent points furnished by the applicant -have been verified from the 

service records and found correch 

4. 	She/he was on leave/absentiabsent without pay during 	• 	- 	 and is still away/not 

away from duties. 

	

,tture 	• 	 \- 

N-nC of the Pririipal 

Seal  

S . 	 • 	- 	 - 	 - 	 I /VIL Y4' 

S 	
44 

Note 1. Sl.No.. 1 to 8 and 10 to 15 have to be checked and verified by the Principal from the service records. 

•  They should take pOrsonal inerds1Ja.re and ersurc that the entries made by the aplicant are 

correct bOfore oun t e 5rs i cJI1 i ng.  Ah' wtong information filled.:irt by.the appllcàntand dulycounter-

signodby the Principal wi attract dkc.iplinary action against the individual as woll as countersign. 

igauthority.  

• 2. Assistant Commissioners-have to ensure that the corrct required points are given in SI. No. 9 and• 

implement note I above in letter and spirit with respect of entries to be checked by the respective 

- 	Principals within their Region 	 S 	• - 	S 	-• - 	• 	S 	- 

	

3. GPIF/CPr Accbunt Nurnbdr also to be checked. 	 S 	- 	• 	- 
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A VI D'LAYA SANC! 1 HA!' 
1. INSTITUTIONAL AREA. 
SHAHEEC .JE.T 5 INCH )1FI, 

UEW DELHI - tIC 016 

F,31 (0(f1S(:fWtR•)f2003,vE;1.j1U 	 bat.e i 31/03/0O3 
TRANSFER OR))E 

in teri of ctause 10(l) ' 1 3) of the t t fer uideIine5 which I 	r- alia pi'ovid.s to 
create i vacancy $0 as to 	cirodate th 	persons 	Who 	are fi.urin.3 In 	priority 
ti. If, as per 	their 	pti,rity 	position, tran;for •f the foLlowingit is hereby 
orderd on request/ in Public interest. The'tady emploWees 'getting dispLaced out of 

,... NotLonl zonehave.ber adjusL4d aanst the vacancy within the Notional Zone subject 
' tOits.avaitabLtity.. Otherwise the Set)iOrmost flate teacher in the Notional Zone 

:hac.bean:disptacedout of Notional Zone to restrict fenate epLeyeec disptaceent 4.. wit.hln 	Notional Zone. In case b.th the above opt.ion; were not possibLe, the feNate 
t:*plOyees have been displaced out of Notional Zone. This i as per amended cLause 1(2) 
ofth*id guidelines cit culat.d vide 1-1/2002-2003/ KVS(E II dated 8 1 03. 
$Theeuip1oye.s tt ails fevred in public int.t 's t Is .nti t.d for all ti ansi., benefIts as .Pe1KV8JRULS*c 	The 1., ansf., s at 	with f1.ct ft ot' 1/412003 r - 

POST ) t1S 	SUCJECT I WETR 
-- ----

.. -------------------....-....:.. 	 _______________________ 
PNo. .. Et1PLO'EE-NAME TRANSFERRED-------------------------)• F.N1t9'Natw'e No.UAP4/SsN 	 .EX 	 FROM 	 TO ------) Olip of 

ItV STN 	RGN liz 	IN STN 	RON Ni f-i 	traii- 
V/N 	fet 

() 	 (2) 	 - 	- (41 

•SVDESk SH• 	 14 	 : 	
Req. 10 	 J 3C77 	 f4)) 	 WAGROTA 

(Y 0tSPLAC16 
I SMT. VTSfv MRTI 	 1633 33q 	14 1 	1634 340 	14 1 U/c 10(2) 10 	3578 	 F NACROIc4 	 .J!NDRAH 

2C IS HN Q S H A N I  KAR VE11A 	 I 1 3 433 	l8 	1835 462 	18 4 On Req II 	 t 	DTIIAF'UR (CRPF) 	 KIJIWHf GRAM (AS) 
By DI SPLAt: I N13) 

S I PAUL 	 1835 462 	18 4 	1813 443 	18 4 U/c 10(2) 1, 	3°8 	 II 	)'I'IIEHI GRt1 (AF 	 nI1IAPUR (CRPF) 

- ---------------------------------- -------------------------------- 

 

 

- 

	

-- -- - 

3 SUEH
- 	

.Si HANDER 	
---- - -- ----- ------- 

	

1o40 346 	14 1 	1613 328 	14 1 On Req : 	 3YE5 	 II 	'ArHAtnor NO.! (AFS 	 A1111SAR CANT? NO.! (I3 	SPLACLNG) 
3 siR. 	AJNISH 	322 	14 	10 346 	14 1 U/c 10(2) 12 	2 	. 	 Ii AMIITSA CANTT NO.1 	 £AT4Att NO.1 (AFB) 

This issue u th the appf'ov3 I Or t 	• C•:tpetent Authw' t  

	

-• 	NZ=)tio!. 
• F. 

	

- 	STR1EUT:.I4 
. 	The It 1Iviva) 

	

.. 	2. 	Iha 	......... I - ...... 	 - 

EIT) 
•.01NT COl1l11S5iUNE 	(Adnn..) 

	

-. 	............ '1se:t.1on to re1ie..e t.lie omptoyee I lediatte ty they a. . 	I 	d 	 t. 	i 	- 	hi a off 	: n:.i n.d sb ut..s 1ev Lng/ :4 	joining o the eploye.*. 
.3. ;-Asstt. ::o.n s i-oner • kV • RO cotic.?rned for infot ion 3n necCs5ary act iota. 

	

S 	 . 	 . 	 S  

	

,-. .4. 	Audit a--t 	tcount ;-'. f' Icet 	of.. t)'- 	sI ion 

	

&-r-etas,e- of 	he •'e-:,-jd 	- i tiOr 	or 
6. Office Cpu 

• •j 



hwu h Proper Channel 

ubts- Repes.nation. fox modification of 
)JJLOJ ;W)dt... 

transfer order .......... 
1• 

I 

It 

! 1UYe  

A. 

r - 

-2T-- 

•:'. j,' 5 	 (016\ •6\l 	C)'V'd 

Re \d 	ck. •y \jCck\) O. Cc 'J1 
i C, 	1. t.1;q,_' 	 (J 

ed .rcI 	ct' 

: 	 . 

	

;•'... 	 . 	 - 

I have the tx,nour to lay the folLo,.ing of your kind consi-
• 

deration. p.rsal and sympathetic action. 

That Sir. vide 3rdsr No . . P/.i)J 
dt lIP. ?'/éJ743 I have been ordered to be transfered from X.V. 

'JCumbhirgram to K.V. Dimapur. As I have got certain difficulties 

both phyaicslly and mentally because of my domestic problems, I 
- 

crave leav, of you to prefer this r.pr.sentitiOn on the following 

''gzounds. 

That Sir, for last 7 (seven) years Z'am giving my ctice 

16Z posting within the district of Cecher s  particularly in and 
. 

•.d•;4 
.? 

eroufld 5i.lohar but unfortunately ttse were turned dowfl because 
••.I_ 

• 	

''.• 

 

-`of,'the ft that all t.e stations fall withth jurUdation of 

*.V. Dholch.rxa. Uut of-late X.V. Dholcherra has been tak.n out 

/ of seperate jurisdiction and a new jurisdiction under K.V.$ilchar 

h.eebeen forme1. That on 19109/2002 I mode a application for trans.,.! 

for of request (2003-04) and th.re I prefered 1C.V. Dh,Ioh.rra end. 

JCSV. Parhram as my otice of posting in the event of my transfer* 

ut by the order 	 P).. dt 

	

'•" •.? •, 	• 	. 	. 	 . 	 - 	 . 

have been a. transfered to X.V. Dimapur • By the same order a trani- 

eçed hag been made from Panohgram (X.V.) to K.V. Sarakpur. 

Therefore, a resultant vacancy has been created in X.V. 

Panchgram be.auie of the tran.fer of the teacher JC.V. Panahram 

to IC.V. Bsrakpur and giving iue weighteçe to my application for 

tapsferon.rsquest dated 19/09/02 I may kindly be ccomodat.d 
-• 	

st•JCV. Panchgrarn instead of K.V. Dirnapur. 

That Sir, if your benigned self reconsider my cas.'making 

• 'transfer adjustment tranaf.ring me to K.V. Panohgrarn, if not X.V. 

• Dblch.rrs. I ihell be able to look after my to tiny childrane 

• 	 Contd..P/20 

- 	 • 	0 	 - 



7. 

SM y daughter is also seriously bed ridden Vho tecause of lack 
of proper guidance from me as their life may go to astray & their 
future may become bleak. My wife .e also a serving lady and her 
scIxol is also situated at a furfiang diotarae from our,  residence 
at, $Uahs.r and for which she is also not in a poe ition to spare 
and divot. tim. towards of the welfare of my childrens. Moreover, 

the growing age I have also been subjected various ailments 

whi has per my doctors require presence of my family members by 
my.s44s. But as my b'.tfe je. not working in Centre]. gvernmnt 

• sohere Is no SCOPe for getting her izter s t-ate trànefe.r to 
Dizni5ur, Na;alsnd. 

Recently. I have lost my mother and my fatter Li pretty 
old, having oldeged senile diseases whicn re(uires my personal 

• 	
. 	 .: L•' 	 . 

	

Co. neat by Slichar. 	 •. 

• 	 . 	 . 	 . 

Under the premise.s above it;. ia humbly preyed that your ,  •. 
bnigned honour would be kind enough to rcconeidrrny caee.anci would - 
mskeareadjuatm.ntinth.transferorcler 'o...................... 
...................dat.d............ trnferingrne from?.V. 
Kumbhirgrsm to K.V. Patohgram, which ia one of my ctice of. postitq 

£ngtfsd of to IC.V. Dimapur and for this kind act of which I shall 

remain ever grateful to you 

	

with kind regerdi. 	. 	• 	 -.. 	 . . 

Ybure.f.eithf-ully. 

(5UKNDU.BH1JSAN PJUL) 
SUPw Teacher, 

•. K V .  Xumbhirgrem.. 
Sukendu Shusan Paul. 	 . 	 . 	. 	. 

C/O. I Dinabandhu Pu 1 
Mbio*p.tty $i]cher-4. 
DtCaoh*r V. 

PJ*t!,i 768 004. 	 . 	 .... .. 	. 

c_ 
o5/  



Az,4isuye-5' ,)( 

R. 	-c4#xJee 	. 

J tB,B.S. (AU), M.D. (DELHI) 
Former Professor, & Head 

f. Departrnert 16f Dermatology  

. 	(Skin). S.tD. (V.D.) & Leprosy  
H. 	Silchàr Medical College  

Sil.char Assam. 	 . 

13HA1 (3HAI MEDICINE (EfTAE 
MORNING ..  
MontoSat 10 QUA M to 1 00P.M 

• EVENING :4.30 PM to 7.30 PM 
SUNDAY CLOSED 

• 	

.  	 . 	 • . 	 .• 	 .• 

h,-Y- C.S:  

crj'-'  

Aj 

It 	

- 

- 	
- 	 CC- 

• . Mk 
aft-c' 	44 

Cl ((  

1 	•. 	 . . : 	 . 

1 

, 

Rcçpter your nane for every consu/tat,oil Pleasehring the Prescription in t/e. ne rf 

/3 HAl. 13/IA! MEDIC/NE CENTRE  
SONA! ROAD SILCHAR 78P. 005 	 2681225468 

• 	 • 	 . 	 . 	 . 	 . 	 • 	 •1• •  

- 	
- 

• 	•,,r•.-•• 	 • 	 • 	 . 	- 	- 	- 



. 	 -o'- 

Dr. Anup Kr.'Bizattacfwrya 
M8)S (Hong); M.'Oerrn'(Skin Insti. LCii). FStiSMS. 
Consultant DermatoVenereotogist, 
leprotogist, & C.utaneous.Surgeon 

(ExConsultant Oermatologist, Skin•lnstit'te. New DeIh 
(Ex•Dermatologist, Ministry DIRe ih. Govt. of Ubya) 
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i2.8csffPurpse including appolntmentsj 

FIx:0344942 
• ,.. 	 TIMINGS:Mornjng: IOAM-41VI 

'Evening':. b,tJO PM —7.30 P.M 

'Su'dy:: closed: 	•. 

(Appointment by?hone!Personally) 

Aday before 

imill: dc_phrmaridjftcom 

*Recep lent. of V.ishish'ta Chikitsa Medal 

RecepientofOiagnosticEx:eflncy 
: 

- 	 7 
Wuzburg, Germany 

Puch ' kàops.y '  
Punch'•Grafting 

; 	.. 
. 	 Electronicv1icro.PJgrneitation for Vitigc 

Elecro/Rao-Surgery For: 

les 

Naevus 
- 	

.'•',.--.-' ' 	 Lvhdhanaioma/Annin 

Comedone Extracon 
Therniolysis I Eletrolysts 

, 	•'I 	 ubepidermal Subcision for Acne-Scars 
lralesionai Th:rapy For 

Alopecia 

Hyp Scars etc 

e t i 	 /7 	
: 

nihelasma peeling 

' 	
If 	/ 	/ 	Jessners solution peels 

19,. ( r 	. 	

'1/ 	1. 	.TCA- peels 
ill 	

Erel 9netTl Ior 

MIN ilf 

"SKiN CARE CENTRE" 
(A Centre for Treatment of Skin DiseasestY D, Cosmetological problems & Various Sexual Disorders) 

Opp lskcon Temple, Ambicapatty Silchar 788004 (Assam) 
(If irntatlon occurs please discontinue medicines & inform your doc (or) 
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Annexure- 

No. 2803412/97-Estt.(A) 
Government of India 

Ministry of Personnel, Public Grievances & Pensions 
(Department of Personnel & Training) 

New Delhi, the 12'  June 1997. 

OF'F'ICE MEMORANDUM 

Sub: Posting of husband and wife at the same Station. 

The undersigned is directed to say that on the subject mentioned above, 

Government has issued detailed guidelines vide C). M. No. 28034/7/86-Estt.(A) 

dated 3.4.1986. The Fifth Central Pay Commission has now recommended that 

not only the existing instructions regarding the need to post husband and wile at 

the same station need to be reiterated, it has also recommended that the scope of 

these instructions should be widened to include the provision that where posts at 

the appropriate level exist in the organization at the same station, the husband and 

wife may invariably be posted together in order to enable them to lead a normal 

family life and look after the welfare of the children, especially till the children 

are 10 years of age. 

2. 	The Government, after considering the matter, has decided to accept this 

recommendation of the Fifth Central Pay Commission. Accordingly, it is 

reiterated that all Ministries/Departments should strictly adhere to the guidelines 

laid down in 0. M. No. 28034/7/86-Estt. (A) Dated 3.4.86 while deciding on the 

requests for posting of husband and wife at the same station and should ensure 

that such posting is invariably done, especially till their children are 10 years of 

age, if posts at the appropriate level exist in the organization at the same station 

and if no administrative problems are expected to result as a consequence. 
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3 	It is further clarified that even cases where only the wife is a government servant, 

the concession elaborated in para 2 of this 0. M. would be admissible to the 

government servant. 

4. 	These instructions would be applicable only to posts within the same department 

and would not apply on appointment under the Central Staffing Scheme. 
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	A copy of this Department's OM No. 2803417186-Estt. (A) Dated 3.4.86 is 

enclosed for ready reference and guidance. 

Hindi version of the OM is enclosed. 

Sd!- Illegible 
(Haiinder Singh) 

Joint Secretary to the Govt. of India 
Tel. No. 301 1276 

To 

1. 	All Ministries/Departments of the Government of India. 

21. 	Department of Women & Child Development. 

3 	The National Commission for Women, 4, Deendayal Upadhyay Marg,, ITO, New 

Dethi. 


